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Mr. v.s. Gurjar, Counsel tor the respondents. 

The order dated 21.02.2000 passed in O.A. No. 388/99 is 

engaging attention and consideration of Hon'ble High Court in a· Writ 

Petition filep ·cm beah1f of the respondents. Shri v.s. Gurjar, the 

learned counsel tor the respondents, submits that the Hon'ble High 

Court_had stayed the operation of the order dated 21.02.2000 passed 

by this Tri _ _bunal. . In view. of_ this - fact, - the present Contempt 

P_~ti t ion does not survive~ It is accordingly dismj ssed. 

However, it is made clear that if the· order passed by the 

Tribunal is maintained and the .compl iahce is not made 

stipulated tlrne, the_ petitioner will be at liberty to 

applicatfon. 
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